E«" ) IN THE CENTRAL, ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAEAD
* %®
C.A.745/96, Dt.ef Decisien p 21-8-38,
N, Jagaftamma .. Applicant.

Vs

1. The Bept, ef Atomic Energy,
Autemic Mirerals Divisien,
AMD Compley, Begumpet,Hyderabad
Rep, by its Directar.

2. The Chief admn. and Acceunts
Officer, Atemic Mirerals Divisien,
Dept., of Atemic Energy, Begumpet,
~Hydergbad,

K,Seshan
M.8rikant
. Rajiv Lechan Thamman . « Rgspondents.

Uy ke (0
.

Mr.Vilas afzul Purkar

Counsel for the applicant

Counsel fer the respendents Mr,V.Bhimanna, Addl.CGSC,

COPAM: -

THE HMCN'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,)

THE HON'BLE SHRI B.S.JAIl PARAMESHWAR : MEMBER (JUDL{)
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Neéne for the applicant, Beare Mr.V.Bﬁiman a,
learned counsel for the respendents, R-2 and R-4 received

netice, Put called absent. R-5 netice sent but het

‘ |
As this CA was flled en 17-€-%6 the same is disposed of under
i |
Sectien 15(1) of the CAT (Frocedure) Rules, 1987,

eturned,

-

2. The apwlicant in this CA was initially\appe nted

\
as LDC en 2%~%5-67, She was premoted on 2-2-72 as FDC nd she

worked in that capa%}ty at Rajasthan Atomic FPewer ?rej ct, Keta,

Was

Rajsethan, Thereafter, she[transferreé te Hyderabad snd she

&ilyerking under R-1 frem 7-12-%6 as UDC, In the year [1993
-~ tepthe
the applicant was gssessed by the DPC fer premotianéhp st ef
_ L
Sr. Acceunts Clerk/Sr. Clerk a¢c., By proceedings pm.p.D—21/1/

%0-Rectt. dated 26-7-%3 the applicant was infermed %hat she hgs

beer recemmended for empanelment by the DFC te the &rad of B
I
Sr, Acceunts Clerk in the pay scale of %,1400-2300/# agalinst

senierity-cumufitness'qumta and her pesitien ir the vane
- |

:Sﬁ@yﬁ;é%¥81.Ne.2, which is filed as Annexure-2-I, Thereafter,

|
the applicant centinued in that empanelled positien and

L
not wremeted, Subhsequently, the respendents premoted R-

he was

te R-%

representatiens fer not premeting her as Sr. Clerk eﬁen theugh

i
she ha@fheen empanelled fer that pest by the DPC ip tpe year
1983 jtself for proﬁeting her as Sr, Acceunts Clerk, |Her

i
representation was replied by the letter Ne,AMD.21/2/95.

alse she filed representatien which was alse replied by the letter
NG.AMD~21/2/!S~§ﬁmn.IV. dt. 10=-4-9%6 (Annexure-vIII) rejecting‘

her request,
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-from and en par with the prometien ef the respendents

-3-

-~ .

A

K Thiz CX is filed praying fer a decleratien that the

actimn@f the respendents 1 and 2 in premeting the respéndents

Ke,? te 5 in preference te the applicaﬁt te the pest ef Sr.Clerk

in the pay scele of R, 1400-2300/~ is arbitrary, illega

Il and bad

in law and fer a censequential declaration that the apﬁlicant is

entitled to be premoted te the said pest ef Sr.Clerk w

te the said pest with all consequential monetary and o

etc.,

4, A reply has been filed in this Oa,
in the reply

respendents submit/that Sr.Acceunts Clerk and Sr. Cler

different pests., Empanelment ef the Sr. Acceunts Cler
entile the applicant te get prepoeted zs Sr.Clerk if th
censidered her premetien fer the past of Sr.Clerk did
recemrend her, Though beth the pests are in the same
celection is by different departmental premdtien cemmi
applicant was ne deubt sciected and empanelled fer the

. Accounts ,
Sr./Clerk snd was intimated alce by the erder Ne,AMD-2
dated 26-7-93, Her case was censidered for promotien
post of Sr.Clerk by the BPC which met) on 4-7-85, But
wae not feund f£it for empanelment as Sr.Clerk whereas

e
R=31 te R-5 was found fit,
- sy ,
+ill 1993 ghe was found te be eligible as per his grad
i N

CR for premotien as Sr,Acccunts Clerk, The Eifgief th
is enlv fer ene vear.
had net been premeted Suring that peried zs a Sr,Accoy
the panel lapsed and she could net be promoted on the
that panel,
posts and for that separate DPC is te be h&ld, The DF
on 4-7-%5 two years aftex'héf‘empanelmeﬁt ac Sr.Accour

—

it sEfect’
N@, 3 tob

ther benefits

The mxgR

k are twe

k will net

= DPC which
not

grade the
ttee, The
pest of
1/1/%0-Rectt,
te the

the applicant

her juniers

The regpondents further submit thst

ing in the

e ranel

Hence, after the lapse of ene year if she

nte Clerk

basis ef

The pest Sr.Clerk and Sr.Accounts Clerk are different

C which met

ts Clerk
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censidered the applicant for premetien butfé@gﬂ§as‘deéiarl
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unfit as her grading in theCR had detrieted inthe_meJn timeé}

and hence the DPC did net recemmend her,

te the szpplicant alse while replyirg her represertatign.

| were
R-5 #%¥/foeund fit by the DPC for premetien to the po

The same was infermed

R=3 te

st ef Sr.Clerk

and hence they were premoted superseding theclaim ef the
applicant.
5. & rejeinder has been filed in this CA, Itlis seen

frem the rejsinder that the applicant did not establigh that

the post eof Sr.Acceunts Clerk and Sr.Clerk are ene ang the same
Account

3
and once she is empanelled for the pest of SrfClerk she is alse

eligible for prometien as Sr., Clerk.

In view of t‘nat/ the

rejeinder dees neot cantréﬁict the reply given by the |efficial
respendents,
6. . From the above submissjens it is evident fhat theugh

the applicant was found fit for premetien te the post of Sr.

Acceunte Clerk by the DPC which met in the year 1993

she was not

found fit for the mest ¢f Sr.Clerk which is altegether cifferent

posts by the DPC which met en 4-7-25, When she is net found fit

for prometien to the pest ef Sr.CLerk she cannet cla@

premetion en par with her juniers. It is alse te be

ne malafides have been attributed bé the DFC which me
In the rejoinder it is stated that she was net Calls
L'y the DEC which'met‘@n 4-7-95, Fer a DPC which éeé
elicibility for proﬁ@tien en the kbasis ¢f the materi

available en receré such as CR etc., there is ne neg

im for
stated that
t on 4-7-%5,
¢ for interview—
ldes
ale

d te call

the applicant for interview, Her premetion te the pest of

T
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in thisOA and hence the CA ig dismissed., Ne ceosts.

(«

Sr, Clerk is te be decided on the basis eof the records and nat

was
by written test or vive-vece test. Hepce, if she/kg [not called
el |
fer viva=vece and shenﬁﬁ@"hxxu declared unfit by the |DPC which
an
met on 4-7-95 it cannet be said tb be/irregular recepmendatien

of the Drc.

7o ' We alse find that the respendents have followed
the DeP&T circular Sated 10-3-89 while censidering hér case

for promatien,

e, . Inp view of what is stated abave, we find po merits

(B.S.JAT TARAMESHWAR) (R, RANGARAJAN)
Mf:gg{@sm(aum.) - MEMBER ( ADMN. }
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DA, 745/96

Cmpy_tazm

1. fha Dirncﬁar, ﬁapt LPoAtonic Enarjy, Automic Minorals Divieien,
AMD Camplax, Sesgumpet, Hydsrabad. '

2.‘ Tha Chiaf ﬂdmn;'hnﬁ Accounts bfPicar, Atomic Mineralg Divisien,
ppt. af Atomic Energy, Dogumps £, llydorabad. T

3:_ One cepy to Mr. Vilas Afzul Purkar, Advecats, CAT., Hyd.

4, ‘ﬂna‘cepy te Mr. U.Bhimanna, Addl:CGﬁE.; CAT., Hyd.

5. One cepy to 0.R. (A), CAT., Hyd.

6. One dunlicats capy.
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